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’@ ' 0 A mgl@/ 1993
‘Dateds 15,7.93

Hon'ble MrJ A K sinha, J-4
b1 by - :

~ LANIE

Heard the learned counsel for the p.rties, ‘
The learned counse} for the respondients submits that
since the date of peceiving the apolications appesring
in the Civil Servides( Preliminery¥) Examinatidnl993
has been exiendad wpto 2.3,1993 and the applications
the pp%ican‘cs werd reseived hefore that 4!‘& and
consaquantly the sgplications have alrew been
accepgted by the UPSC, se in thit view of t:: matter,
it has been subuitied chot thase spplications have now
become infructucus Those facts are also Pﬂthd by
the learned counsel} for ihe applicant. |
- Consequently, considexing the submission and
- dn view of the facYs that the @pplications of the

~ apolicants have c® been accepted by tba‘ as a
ies of the extension of the date for re iving .the
e applisations for aggearing in the Civil vice

{ Preliminary) Exssfination 1993 these' applications have
now be.gome infructuous and the result, therefare, is
that they are dismipsed as infructuous, |
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